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               S U P R E M E  C O U R T  O F  I N D I A
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Writ Petition(s)(Civil) No(s).1000/2022

DR. JAYA THAKUR                                    Petitioner(s)

                                VERSUS

GOVERNMENT OF INDIA & ORS.                         Respondent(s)

[PART HEARD BY: HON'BLE MR. JUSTICE J.B. PARDIWALA AND HON'BLE MR. 
JUSTICE R. MAHADEVAN] 
IA No. 138830/2026 - INTERVENTION/IMPLEADMENT
IA No. 138831/2026 - MODIFICATION
 
Date : 13-10-2026 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE J.B. PARDIWALA
         HON'BLE MR. JUSTICE R. MAHADEVAN

For Petitioner(s) :Mr. V.V. Gautam, Adv.
                   Mr. Varun Thakur, Adv.
                   Mr. Shashank Ratnoo, Adv.
                   Mr. Ramkaran, Adv.
                   Mrs. Shraddha Saran, Adv.
                   Ms. Tanuj Bagga Sharma, Adv.
                   Dr. M K Ravi, Adv.
                   Mr. Satyam Nandan, Adv.
                   Ms. Nisha Bharti, Adv.

    Mr. Vaibhav Dhuriya, Adv.
    Mr. Pranav Tyagi, Adv.
    Ms. Kalyani, Adv.
    M/S. Varun Thakur & Associates- 3648, AOR       

                   
For Respondent(s) :Ms. Aishwarya Bhati, A.S.G.
                   Ms. Archana Pathak Dave, A.S.G.
                   Ms. Madhulika Upadhyay, AOR
                   Ms. Shradha Deshmukh, Adv.
                   Mr. Veer Vikrant Singh, Adv.
                   Mr. Rohit Pandey, Adv.
                   Mr. Anmol Chandan, Adv.

    Ms. Shivika Mehra, Adv.
                   
                   
                   Mr. S.D. Sanjay, Advocate General
                   Mr. Rishi K. Awasthi, Adv.
                   Mr. Piyush Vatsa, Adv.
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                   Mr. Amit Vikram Awasthi, Adv.
                   Ms. Rita Jha- 2995, AOR
                   Mr. Rahul K. Gupta, Adv.
                   Mr. Abhigyat Chaitanya, Adv.
                   
                   
                   Ms. Ankita Sharma- 3833, AOR
                   Mr. Arjun D Singh, Adv.
                   Ms. Akanksha Kumari, Adv.
                   Ms. Gargi Vishwakarma, Adv.
                   
                   
                   Mr. Guntur Pramod Kumar- 2788, AOR
                   Ms. Prerna Singh, Adv.
                   Mr. Dhruv Yadav, Adv.
                   
                   Ms. Eliza Barr, Adv.

    Ms. Akansha- 4029, AOR
                   
                   Ms. Swati Ghildiyal, AOR
                   Mr. Prashant Bhagwati, Adv.
                   Ms. Neha Singh, Adv.
                   Mr. Akash Verma, Adv.
                   
                   Ms. Shirin Khajuria, Sr. Adv.

    Ms. Kajal Dalal- 3453, AOR
                   Ms. Swati Tiwari, Adv.
 
                   Mr. Vaibhav Srivastava, A.A.G.
                   Ms. Sugandha Anand- 3167, AOR
                   
                   
                   Mr. Vishnu Sjharma, Adv.
                   Ms. Madhusmita Bora, AOR
                   Mrs. Pavitra V., Adv.
                   Mr. Vaibhav Chechi, Adv.
                   Mrs. Anupama Sharma, Adv.
                   
                   Mr. Nishe Rajen Shonker- 1698, AOR
                   
                   Ms. Mrinal Gopal Elker- 2566, AOR
                   Mr. Rajan K Chaurasia, Adv.
                   Ms. Sakshi Raman, Adv.
                   Ms. Silpi S Swain, Adv.
                   Mr. Abhijeet Pandove, Adv.
                   
                   
                   Dr. Ravindra Chingale, Adv.
                   Mr. Siddharth Dharmadhikari, Adv.
                   Mr. Aaditya Aniruddha Pande- 3259, AOR
                   Mr. Shrirang B. Varma, Adv.
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                   Mr. Pukhrambam Ramesh Kumar- 1593, AOR
                   Mr. Karun Shamra, Adv.
                   Ms. Anupama Ngangom, Adv.
                   Ms. Rajkumari Divyasana, Adv.
                   
                   Mr. Avijit Mani Tripathi- 2648, AOR

    Mr. Z.H. Isaac Haiding, Standing Counsel
    Mr. Daniel Stone Lyngdoh, Adv.
    Ms. Marbiang Khongwir, Adv.

                   Mr. Siddhesh Shirish Kotwal- 3573, AOR
                   
                   Ms. K. Enatoli Sema, AOR
                   Mr. Amit Kumar Singh, Adv.
                   Ms. Chubalemla Chang, Adv.
                   Mr. Prang Newmai, Adv.
                   Ms. Yanmi Phazang, Adv.
                   
                   
                   Mr. Maninderjit Singh Bedi, Sr. Adv, Advocate 

General
                   Mr. Karan Sharma, AOR
                   Mr. Rajat Jain, Adv.
                   
                   
                   Mr. Basava Prabhu S Patil, Adv. Gen.for State Of

Sikkim, Sr. Adv.
                   Mr. Sameer Abhyankar- 2516, AOR
                   Ms. Yachna Sharma, Adv.
                   Ms. Arushi Chopra, Adv.
                   
                   
                   Mr. Akshat Kumar, AOR
                   Ms. Anubha Dhulia, Adv.
                   Mr. Udit Choudhary, Adv.
                   Mr. Vinayak Menon, Adv.
                   Mr. Ajay K. Jain, Adv.
                   
                   
                   Ms. Rupali Francesca Samuel- 4335, AOR
                   
                   
                   Mr. Sravan Kumar Karanam- 3132, AOR
                   Ms. M. Harshini, Adv.
                   Ms. Lakshita Yadav, Adv.
                   Mr. Atimukt, Adv.
                   
                   
                   Mr. Shuvodeep Roy- 1672, AOR
                   Mr. Saurabh Tripathi, Adv.
                   Mr. Deepayan Dutta, Adv.
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                   Mr. Kumar Abhishek, Adv.
                   
                   
                   Mr. Nishant Awana- 4068, AOR
                   Ms. Rini Badoni, Adv.
                   Mr. Suraj Kundu, Adv.
                   Mr. Amogh Pandey, Adv.
                   
                   
                   Mr. Piyush Beriwal, Adv.
                   Mr. Vatsal Joshi, Adv.
                   Mr. Varun Chugh, Adv.
                   Mr. Krishna Kant Dubey, Adv.
                   Ms. Mrinal Elkar Mazumdar, Adv.
                   Ms. Sansriti Pathak, Adv.
                   Mr. Apoorv Kurup, Adv.
                   Mr. Shreekant Neelappa Terdal, AOR
                   
                   
                   Mr. Chritarth Palli, AOR
                   Mr. Manan Takkar, Adv.
                   
                   
                   Mr. Lokesh Sinhal, Sr. A.A.G.
                   Mr. Samar Vijay Singh- 2093, AOR
                   Ms. Sabarni Som, Adv.
                   Mr. Aman Dev Sharma, Adv.
                   Mr. Gaj Singh Jaswal, Adv.
                   Mr. Siddharth Raj, Adv.
                   Mr. Nikunj Gupta, Adv.

    Ms. Nimisha Menon, AOR

    Mr. Uddyam Mukherjee, AOR
    Mr. Swapnil Pattanayak, Adv.
    Ms. Kratika Kushwaha, Adv.

                   Ms. Sanjana Saddy, AOR
    Mr. Aman Chaudhary, Adv.

                  
   

          UPON hearing the counsel the Court made the following
                             O R D E R

1. By  our  order  dated  01.09.2026,  we  had  directed  the

States/UTs to take into consideration the deficiencies as

highlighted by us in the order and report in that regard by

the next date of hearing.
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2. Today,  when  the  matter  was  taken  up  for  further

hearing, Ms. Aishwarya Bhati, the learned A.S.G submitted

that the Union has taken up this issue very seriously with

all the States/UTs to respond in what manner the judgment

delivered  by  this  Court  is  being  implemented.

Unfortunately,  the  States/UTs  have  not  responded  to  the

Union so far.

3. We fail to understand that once the Union calls for the

necessary information, why the States/UTs do not respond.

4. We  are  sure  that  the  Union,  the  States/UTs  have

realized  the  importance  of  the  judgment  that  we  have

delivered,  declaring  menstrual  hygiene  as  a  part  of  the

Fundamental  Right.  In  other  words,  we  have  declared

menstrual hygiene/ menstrual health as one of the facets of

Article 21 of the Constitution. If what we have said in the

judgment is only going to remain on paper, how is the Union,

States/UTs going to give effect to this Fundamental Right?

5. Whatever we have done, we have done in the interest of

young girls who are giving up education, more particularly,

in remote parts of the country because of the problem of

menstrual hygiene, etc.

6. We  direct  the  Union  to  take  up  this  issue  very

seriously  with  each  of  the  States/UTs  and  call  for  the

necessary information in writing as what steps they have

taken so far for giving effect to the judgment delivered by

this Court.

7. The  Union  should  study  the  judgment  once  again  and
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accordingly  call  for  the  information  on  each  and  every

aspect  of  the  matter,  while  giving  special  attention  to

paragraphs 11, 13 to 23, respectively, of our order dated

01.09.2026. 

8. To  comply  with  our  directions  in  paragraph  23,  the

Union may prepare a format in the form of questions and seek

appropriate reply from each of the States/UTs.

9. On the next date of hearing, if we hear from the Union

that some of the States/UTs have not responded, we shall

proceed further to issue notice of contempt to the concerned

Chief Secretary of the State(s).

10. We grant one last opportunity to do the needful in the

matter.

11. Post this matter for further hearing on 14th December,

2026 at 02:30 P.M.

12. We are giving sufficient time to the Union to undertake

this entire exercise. 

(HARPREET KAUR)                                 (POOJA SHARMA)
COURT MASTER (SH)                             COURT MASTER (NSH)
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